
(c) the details of chemical. beiol 
e"ported ; 

(d) the names of the countries to 
\\fllich exported; 

(e) whether Government are looking 
into the problems b~ing fac~d by the 
chemicals exporters so as to remove the 
conltraints the way of Increased .~IPort 
effort of chemicals; and 

(f) if so, the steps taken in this 
re~ect ? .. 

THB MINISTER OF STATE IN 
tIm MINISTRY OF COMMERCB 
(SHRI P.A. SANOMA): (a) The 
e.timated value of exports of chemicals 
are liven below ........ 

Year 

1982-83 

1981.84 

1984-85 

(Value in Rs!crores) 
FOB Value of exports 

333.89 

5S3.20 

619.16 

(b) The main problems being 
'experienced by exporters relJ.te to short
ale of power, high cost of rciW mater
ials, outmoded techllo}ogy, Inadequate 
1evel of expenditure on R&D by cbeml
~ industry. 

(c) Chemicals are being exported 
under six broad groups. The maj:>r 
Items of export under each group ale 
li\'en below : 

,,, Drugs and Pharmaceuticals : 
Medicamants, Ayurvedic Medi
cines, Medicinal Caster oil. 
Surgical dressings, Papain, 
Suopba Drugs, SodIum 'Iodide, 
Selanesol, Beta lonon, Undecy
lenic Acid, Berberine Hydro
chloride, Emetine satts, Strych. 
nine Salts. 

(II) Dyes and D,e Int6rmedlateJ : 
Organic PiBments, Djrect Dye. 
Basic Dyes, Sulphur Dyes, Vat 
Dyes, Azoic Dyes, Hydrochloric 

Acid, Metanille ACicJ, Antra
quincne Plourelcent Bd_b_.
ins Alent. 

(III) Basic Inorganic au Orga"le 
Chemicals 1/lCluding A_g,. ch, 1ft I 

I 

cals: Rare Barth Chloride" Iron 
Chloride Ferrie, Sodium Sul
phate, Bleachinl Powder,1\lumi· 
nium Sulphate, Calcium Carbon
ate Sodium Tripol, Phosphate, 
Red Phosphorous, Sodiom 
Cyanide, Catalyst Chemicals, 
Meta Amino Phanol, Melnosium 
Dioxide, Nicotine Sulphate, 
Insecticides and Pestioides, 
Aluminium Phosphide" Bndoaul
pban Technical. 

(Iv) Cosmetics and Toiletries: Hair 
oil, Hair shampoo" Toilet Soap. 
Tooth Paste, Synthetic Deter, 
gents, Hydrogenated Caster oil, 
Henna Leaves and powder, De
hydrated Castor oil 

(v) AgarbattltM 

(vi) Essential oils and Medicinal 
Herbs : Sandalwood oil, 
Lemongrass oil, Palma Rosa 
oil, Davana oit, Psyllium sced, 
and husk, Senna Leaves and 
Pods, Opium 

(d) USSR, USA, UK, UAB. 
Japan, W. Germany, Aden, France" 
Singapore, Nileria, Saudi Arabia, 
Kuwait, Muscat, Australia, Sritanka add 
Oman. 

(e) and (f). Yes, Sir. SpecifiC 
preblems taken up through the Export 
Promotion Council afe attended to by 
the Ministry. An inter-minister .. 1 
Standing Committee bas been set up to 
look into the problems beina faced by 
exporten of chemicals and to' removo 
the constraiots aifectitfl exports. 

ID'ultrlal Disputel ID Courts Bet ... 
Pablle Sedor .... It. nll,atea 

4754. SHRIMATI PATEL 
R.AMADBN RAMJmHAI MAYANI : 
Will the MiDi~ter of PINANOB be 



pleased to atatc : 

(a) wbethee it ia' a fact that a 
number of industrial disputi's arc going 
00 in variou. courts between public 
lector undertakinas and its emPloyeeS; 

\D] if so, the details thereof pend
inl in each indu~trial Lllbour Courts, 
High Courts and Supreme Court at 
'Present; 

(e) for how many years it is 
pending in each court; 

(d) the reasons for not finalisa· 
tiOD thereof; 

(e) how much amount has been 
paid to such employees in each public 
sector undertaking in each of the last 
three years; aDd 

(f) what action Government 
proposes to settle the disputes at the 
earliest either in the court or otttside 
to overcome litigations and delays? 

THE MINISTBR OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (f). 
Managements of the public sector 
enterprises try to settle all disputes 
including the disputes arising out of the 
various wage settlements etc. by discus
sions across the table. There ar~ situa
tions where such settlements cannot be 
arrived at for various reasons. Even in 
respect of the terms and conditions of 
employment, disputes are being settled 
amicablY as far as po~sjble. It is not, 
however, always possible to settle the 
disputes across the table. Since Labour 
Courts/Indu,trial Taibunals!High Courts! 
Supreme Court can admit petitions 
from the individual employees! unions on 
an)' aspects of the. emPloyment. or 
disciplinary matters, It i. not possible 
to collect tho information relatina t.o 
the number of industrial d;sputcs pend .. 
ial in tbese courts.. their age and 
cOmPensation, if any, paid to their 
employees by each Public Balter
prises. Government fedls that the .ffort. 

. javol\lled in collectian of the information 
w~d not be commc.naurate with the 
results s01lfht to be achioved. 

Loanl Advanced by Bombay Drallell of· 
Bauk of Mahar.shara to Nalpar Based 

SYDthetfc Fibre Manafee-
turing Company 

4755. RAMKRISHNA MORB 
Will the Minister of FINANCB he 
pleased to atate : 

(a) whether it is a fact that Bank 
or Maharashtra has advanced a few 
crores of rupees to a Nagpur based syn
thetic fibre manufacturing company 
from their Bombay branch, in whieh 
advance differences have cropped up 
between the bank aDd the borrower; 

(b) if so, the details thereof; 

(c) the method adopted by the 
Bank authorities to verify the .eouine
nesc; or otherwise of the company 
concerned, it '8 fi.1anncial viability to 

repay the ]oan and allo to' have a guara
ntee before entering into the contract 
with the sa id company ; 

(d) if answer to part (c) be iD the 
nelative, the reasons which weighed 
with th c bank authorities to, torelo 
such formalities; and 

(e) the action taken by Govern .. 
ment 10 the matter? 

THE MINISTER OF STATE IN 
THB MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) 
(a) and (b). 10 terms of Section 13(1) 
of tbe Banking Companies (AcquisI
tion and Transfer of Undertakings) Act, 
1910, information relating to individual 
constituents of the public lector banks 
cannot be disClosed. 

(c;) TJJe bank has reported that it 
bas observed the usual formalities fot 
appraisin, the project and determining 
its viability b ~rore advancing funds to 
the COInlpny. 

(d) Does nOt arise. 




